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MADAM CHAIRMAN : I think the hon. Member is not present in the House. So, we may now put the motion for
consideration to the vote of the House.

The question is:

"That the Bill to provide for ban on witchcraft in any form in the country be taken into consideration."



The motion was negatived.

MADAM CHAIRMAN: The House shall now take up Item No. 75. Shri L. Rajagopal — not present.



